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AdmlnhfrBthe Structure In Relation 
to Individual', Calltrlbution 

*2 7. SHRI R. K. BIRLA: Will the 
Minister of HOME AFFAIRS be pleased 'I> 
state: 

(a) whether it is a fact that the All 
India Confederation of Central Government 
Officer's Association at it. meeting held in 
May 1970 demanded an immedi.'e commit-
ment by the Government of India to a policy 
of !la.ic change in tile admio;,trative struc-
ture in order to implement her decl1ration 
that the system should be related to the 
indiv dunl's contribution to human welfa,e 
and economic ,rowth : 

(b) whether it is also a fact that the 
Ass)ciation ~  that such a commit-
ment should also include a deadline by 
whicb a new structure would be introduced ; 

(c) if so, tbe reaction of Government 
thereto ; and 

(d) what steps arc beinl laken in this 
direction? 

THE MINISTER OF ST HE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
RAM N1VAS MIRDHA): (a) and (b). 
Government bave no info'mation about tbe 
May 1970 meeting of tho All India Confe-
deratio I of Central G"vornmont Otlicer's 
Al8OcLtion, Government have, bowever, 
received a letler dated the 5th June, h70 
from the Secretary General of tbe Confede-
ration containinl .lIler .. II .. similar demand •. 
The Confederation has not formally inti-
mated tbe Government aboul II! constitution 

nor has it made a formal roque,t fo' 
recognition. 

(c) and (d). Tbe admlnlstrati." Reforms 
Commission in its Report 00 Penoooci 
Administration has made a number of 
recommendations for the reform of the ad-
ministrative structure. These recommenda-
tions arc already beinil examined by 
Government. 

Construction or Second Sblpyard at 
Cocbin 

·298. SHRI] N. HAZARIKA. Will 
the Minister of SHIPPING AND TRANS. 
PORT be pleased to state: 

(a) the reB sons why the Ministry of 
Finance had asked the Shippinl! and Trans-
port Ministry to go glow in the matter of 
con'tructioo of a second Shipyard al 
Cachin; 

(b) in case the Mmlstry of Finance wa. 
not sat'stied with the ~ offered by Ihe 
Japanese firm. what led the Cabinet 10 take 
a decision for an agreemenl with the 
Japanese firm, sellinll aside the German 
offer; and 

(c) whether he would place 00 the 
Table of the ~  the details of bOlh Ihe 
offers ? 

THE MINISTER OF PARLlA'dEN-
TARY AFFAIRS. AND SHIPPING AND 
TRANSPORT (SHRI RAGHU RAMAIAH): 
(a) to (c). It is Dot correct to say that the 
Minrstry of Finance had asked the Shipplnl 
and Transport MinIstry to go slow in the 
motter of construction of Cochin Shipyard. 
The terms and conditi"DS of a Techoical 
consultancy agreement to be ~  into 
with Mis. Mltsubishl Heavy Indu,rr(el Lt4 .. 
Japan Cor the design and coostruct'oli' of lbe 
Cochin Ship}ard are beinl pre9CutIy cillo 
cussed by on official team at Tokyo. Tbe 
Oerman offer referred to was received in 
1962 aDd it was examined ~ found lIot 
feasible and dropped In 1963, and there hu 
been no Oerman offer of technical collabora-
tion for the Project lince. 
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